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dated the IOth January *1968] o |
AN ACT TO AMEND THE ORISSA PANCI-IAYAT §AMITI AND ZILLA
PARISHAD AC'I’ 1959 .o
* + ' i P
BE it enacted by. the Legrslature of the State of Orissa in the -
Erghteenth Year of the Republic of Thdia, as fOIIOWS' T
shorttte 1. ) 'Ihzs Act may ‘be called the. Orissa Panchayat Samm and
4 ;ggmm, Zilla Parishad (Second Amendment) Act, 1967. o
oat . 1(2) This sectron and sectiong 8, 9, 43 and 45 shall come intoforce
at once and the remaining.provisions of this Act shall come into force t
_ on such date as the State Government may, by notification appoint in . |
that behalf. . : ; . y
Amendment 2. In the Orissa Panchayat Samiti and Zilla Parishad. Ac; 11959 Orissa Aet i
f I ’
pggé'rgﬁi 8 - (hereinafter referred to as the pnnclpal Act)—— 7or 38
?ﬁ?sfs:?gt _ (a)!in the trtle the words “and Zrlla Parlshad” shall be omrtted

of 1960. : T '
‘Amendment 5 T section 3 of the prmcrpal Act c]ause (h)“shal‘l be omrtted

% 2 s
- OF 1968
17, on QA ACT ¥ OF

‘THE ORISSA PANCHAYAT SAMITI AND ZILLA PARISHAD N
L (SEcoNpAmNDMENT) ACT, 1967

»

- " PR, SO
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[ ReceiVe the assen? af the Governor on the 4th January 1968, first .
published *in an_extrordinary issue of the Orissa Gazette, -

(b) in the iOng title ahd the preamble the words “Zilla Parxshads ‘-
d” wherever they occur shall be omitted. ~

General ' 3. Save us otherwise expréssly provrded in_this Act the words
smendment. «Parishad and” and the words “Parishad or” wherever they occur in
tke principal Act shall be omitted. ~ ,

;‘f“;:ggxflﬂ ‘4, In section 1 of the prmcxpal Act in sub-sectloh (1} the words

Orissa Act 7 “‘and Zilla Parrshad” shall be omrtted .

of section 3, -
Orissa Act 7
‘Of 1960. » _

Omission of 6. Chapter 11 of the principal Act shall be omltted ‘ . | o B

*Qrissa Act
Z;f,,l,szem' 7. ln section 15 of the prmcrpaL Act in g -sectlon (3) for the

of section 15, words  “the  Parishad” the words* “fhe C ector” shall. be .

3' issséo.Acw substltuted ‘ e -’ 5o '

g;ngggg:m 8 In section 16 of the, prlnmpal Act the ﬁ‘rst proVrso to clause (a) of
%, orissa”  sub-section (3) and the word “further" ocourrﬁlg in the second proviso

Actd of thereto shall be omitted. P

*Forthe Bill See Oridsa Gazette, Exttao: dmary, dated the11th méembe 6‘7(i‘38:3), : ‘ \

The remaining provisions ¢ f this-Act came mto force, with effectf
: NTo 4533: ZP1--101/68-C. D,. da'ed the 23rd October 19&8 dee

1968 (113 l)

"Novembcr 1968 by notification  bf
Extﬂordinary, dated the - 5th Octobeg
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dment 9. In section 20 of the prmmpal Act to sub-sc ctlon () the following

8 _proviso shall be added, namely :— .
%7 of ,

“Prov1ded that the powers and function< of the Samiti in relation
to primary educationl as specified’ in clause (b) shall not include the-
powers and functions in respect of appointment, removal and transfer
of and in respect of sanction of leave to the teachers and other

members of the staff engaged in primary educatxon
10. In section 21 of ‘the prmmpgl Act—

(a) in subesection (l) for thée word “Parishad” the word .
"~ “Government”, shall be substlluted ‘ k

~ (b) in sub-sections (’2) and (3) for the word “Pansha.d" the
word *“Collector” shall be substituted.

11. In section 24 ‘of the principal - Act in sub-sectlon (2),—-

" *

section 24
1536:? ot (a) for the word “Parishad” wherever it occurs the word
o “Collector” and for the word ¢it” the word. “he”’ shall

be substituted §
S (b) the words- “havmg Jurxsdicuon” sha]l be omltted

JAviendment 12. In section 25 of the principal Act in. sub—seCtlon (1) the" words .
’3’,?:;“’2‘;5-; “in consultation with the Parishad and” shall be omitted. . \

of 1960.

‘Amendment 13. In the heading to Chépter v of the pnﬁmpal Act the.

of the heid> words “Z:lla Parishad Fund and” " shall be om1tted

IChapter IV. . . :

Orissa ‘Act 7 - *

ot 1,66. e

sections 26
band 27,0rissa
fAct 7 of

Onission of 1'4§ Sections 26 and 27 9f “the princi pal Acf' shall be_;,o'ihni't:te_d..

.

Ame td'm?o 15. In section 30 of the prmmpal Act mc]udlng the marglnal
4 ﬁ%lﬁgﬁ'(‘)’}\’ct;headmg “thereof the' words “the Parlshad ‘and”’ shall be omitted.
fof 1960.

=¥S

: pendment 16. In section 31 of the prmcxpal “Act in sub-secuon (1) the
g oction 3 words “Zilla Parlshad and” shall be omitted, - ; ‘

‘ '1960. " ' |
'5<ndmen, 17. In section 32 of the prmcxpal Act in sdb—sectlon (3) for the,

vsecqun t32 words - *““respectively of any Samiti or Grama Panchayat® the words:
f’go ot 7¢of any Grama Panchayat” shall be substituted.

¥

18. In section 34 of the rincipal ct th “ '
D {’ica'f&“‘l shall be omlttcd. ‘ P p A ¢ words Panshads or.

19. In section 36 of the prmcx al Act . fi s
Amendment Cct.Ior t
.segti?xfnzs Parishad or Sam1t1 as the case mayp be the worc?se uxgrdssamlzls .

L3 "

5 "dmﬂlt 20. In section 37 of the prmc;pal Act for the words

‘ ’ “ thtm
by Chairmen” wherever they occur the words “‘or its b OF
¢ 1960. 7 substituted. Chaxrmgn shall be

* M .
. e
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mm; ~ 21. In section 38 of the principal Act— . ‘
gfiﬁasonw (a) in sub-section (1) for the words “of the said bodies” the

words “of such Samltl” shall be substituted ;

(b) in sub-section (2) for the words “Parishad or Samiti, as the
case may be,” the word “Samiti’’ shall be substltuted

(c) for sub-section (3) the followmg sub—sectxon shall be
substituted, namely : — -

“(3) If in the opinion of the Collector *1mmed1ate action. is
- diecessary to suspend any such resolution or order on, any
of the aforesaid grounds, he' may, by order in writing,
suspend. the operation of the reSolution or order and refer

itihe 1x’natter to Gove(nment whose dec1s1on thereon shall be
nal”

(d) in the proviso for the words and commas “the Revenue
Divisiohal Commissioner or the Collector, as“the case may
be,” the words “the Collector’? shall be substx‘tuted

‘m at 22, In‘section 40-the words ‘as the " case may be” wherever they
Orissa Act 7""0Ccur shall be omxtted

of1960. . . : y T

Amendment - . 23, In section 44-A of the prmclpal Adt the words “or.a Parishad”
o shall be omitted. . .

Act 7 of . .

1960, :

mgg:nt 24. In sectlon 44-B of the prlncnpal Act——- .

14;:3 '7035“ “(@) for sub-sectlon (2)-the followmg sub-séctlon shall, be substi-
1960, tuted, namely:—

“(2) The Munsif having Jurlsdletlon over the place at  which
‘the-office of the Samiti i is s1tuated shall ‘be the Electlon
Commissioner.”; .

- (b) for sub-se guon 3. the followmg sub-sectlon shall be
substituted, namely;—

«“(3) An election petition presented before a Muns1f ‘may
either swo motu or on application, be transferred by
the Dlstrlct Judge to any othqr Munsxf subordmate to

. f hlmo . B T e L I
*‘m“d“t‘f“‘ 25. In section 44-K of the prmcmal Act in. clause @ the words o
ﬁ-m%ﬂ:s’; «“or both’ shall be omitted.’
?&to 7 of :
Ameodment 26. In section 44-P of the pr1nc1pal Act the words “Executnve‘
o s Officer «‘or” shall be omitted.
Act ' 7 of |
1960. _
Afm“flm;n‘ - 27.In sectlon 45 of the principal Act— e
Of secClio B
a5, ,?ﬂsg‘} (@) sub-secttons (4) and (5) shall be .om;tted
1960.

(b) for sub-section (6) the following sub-section shall be subs-
tituted, namely :—

+(6) The Chairman or Vlce-Chalrman of a Samiti, who is .
convicted of an’offence involving moral turpltude shall
cease to hold office as such Chairman or Vice-Chairman
~and shall also cease to be a member of the Samiti.”

~



(c) for clause (d) the following clause shall be substituted
namely t— . , , .
“(d) the Sub-divisional Officer or when he is unable to attend,

- «.  any other gazetted officer not below the rank of a

Sub-Deputy Collector authorised by him, shall preside

. over and conduct the proceedings of the meetings;”

- (d)in clause (k) for the words and commas “the Collector or
the Sub-divisional Officer, as the case may be,” the words
“the Sub~divisional Officer’” shall be substituted.

Amendment 34. in section 46-C of the principal Act sub=section (3) shall be "

of section

46-C, Orissa " omitted.

Act 7 of

1960. | o -

gfmeng&rgn 3S. In section 46-D of the principal Act—

46D, Orissa (@) the words ‘“‘or Parishads™ and ¢“or Parishad” wherever they
ct 7 of . )

1960. : occur shall be omitted;

(b) in clause (d) of the proviso the words ““as the ‘case may be”
shall be omitted. ‘

Aendment ¢ 30+ 1D section 47 of the principal Act—
mendment ¢ ° .
of section 47, \ ) . . . ' '
(")ri?slag»oAct (a) for sub-section (1) the following sub-section- shall be subs-

of 1960. tituted, namely :— : .

- ¢(1) If -the elected member of the Samiti ceases to be
a member by reason of- his death, resignation or
otherwise the vacancy so caused shall be filled up,

+ s0 far as may be, in the manner provided under
sub-section (2) of section -16 and the member so
elected shall hold office orithe unexpired term of the -
member in whose]place he has been elected.”

(b) in sub-section (2) for the words, figures and brackets “under
section 8 or under sub-section (3) of section 16, as the
case may be” the words, figures and brackets “under sub-

) section (3) of section 16” shall be substituted. ‘
o otion 4y 37. In section 49 of the principal Act—

Orissa Act 7 L . . .
of 1960. , (a) in sub-section (1) for the words and commas “a Chairman of

~ the Samiti or a Sarpanch, as the case may be,” the words
“a Sarpanch” shall be substituted ; y -
(b) in sub-section (2) the words, figures and brackets “sub-section
* " (3) of section 6 or”* and the words and figure “section 7 *or”
-+ shall be omitted. :

Amendment - 38. In section 52 of the principal Act the Wbr_;ds “the Parishad and”’
Orissa Act 7 shall be omitted. : S ‘

of 1960. . . ’ ;
S section 39. In section 54-A of. the principal Actlin sub-section (1) the
54-4, Orissa words “‘or Parishad” shall be omitted« :

1960, . ; : - o

Amendment 40. In section 57 of the principa) Act.in clause (iii) of sub-section
of section 57, (2) the word and comma *Parishads,” shall be omitted. “ _
3{ I}]gg%-ment ~41.In section 57-A of the principal Act for sub-section (1) the
ofsection  following sub-section shall be substituted, namely :—

ST-A, Oriasa - “(1) Subject to such rules as may be made, a Samiti may, with
1960. the approval of the Collector, ‘make bye-laws for carrying

out any of the purposes for which it is constituted.”




Amendment
of section

46-C, Orissa .

Act 7 of
1960.

Amendment
of  section
46-D, Orissa
Act 7 of
1960.

Amendment : °

of section 47,
Qrissa - Act
7 of 1960,

Amendment
of section 49
Orissa Act 7
of 1960. ,

Amendment
of section 32,

Orissa Act 7 shal

of 1960.
Amendment
of section

6

(c) for clause (d) the following clause shall be substltuted
namely1—

“(d) the Sub-divisional Officer or when he is unable to attend.
. any other gazetted officer not below the rank of a
Sub-Deputy Collector authorised by him, shall preside

~ over and conduct the proceedings of the meetmgs,”

(d)m clause (%) for the words and commias “the Collector or
the Sub-divisional Officer, as the case may be,” the words
“the Sub~divisional Officer”” shall be substituted.

34. in section 46-C of the principal Act sub-section (3) shall be
omitted. ; X

35. In section 46-D of the principal Act—

(a) the words “or Parishads” and “or Parishad” wherever they
occur shall be omitted;

(b) in clause (d) of the proviso the words a5 the case may be™
shall be omitted.

36. In section 47 of the principal Act—

(a) for sub-section (1) the following sub-section- shall be subs-~
tituted, namely :— -

- (1) If -the elected member of the Samltl ceases to be

. a member by reason of- his death, resignation or

otherwise the vacancy so caused shall be filled up,

» s0 far as may be, in the manner provided under

sub-section  (2) of section-16 and the member so

elected shall hold office Hforithe unexpired term of the
member in whoseTplace he has been electéd.”

(b) in sub-section (2) for the words, figures and brackets *“under
section 8 or under sub-section (3). of section 16, as the
case may be’’ the words, figures and brackets “under sub-
section (3) of section 16” shall be substltuted

37 In section 49 of the principal- Act—

(a) in sub-section (1) for the words and commas “a Chairman of
the Samiti or a Sarpanch, as the case may be,” the words
“a Sarpanch” shall be substltuted

(b) in sub-section ) the words, ﬁgures and brackets “sub-sectlon
. (3) of section 6 or’* and the words and figure “section 7 "or”
.+ shall be omitted.

38. In section 52 of the prmclpal Act the Wor;ds “the Parishad and”

1 be omitted. '
39. In section 54-A of. the pnncxpaL Act}in sub-sectlon (1) the

54-A, Orissa words “‘or Parishad” shall be omlttedf

Act7 of
1960,

Amendment
of section 57,
Orissa Act 7
of 1960,
Amendment
of section

Act 7 of
1960.

40. In section 57 of the pr1n01pa] Act.in clause \iii) of sub-sectlon

(2) the word and comma “Parishads,” shall be omitted.

41. In section 57-A of the principal Act for sub-section (1) the

following sub-section shall be substituted, namely:—
57-A, Orissa

(1) Subject to such rules as may' be made, a Samiti may, with
the approval of the Collector, ‘make bye laws for carrying
out any of the purposes for which it is constltuted ”
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ment ~ 42. In section 38 of the principal Act in sub-sectlon (1) the words
Brin Act 7 “Parlshads and” wherever they occur shall be omitted.

f Orises A% Act, 1965 in section 15—

(@) In sub-section (1) the words ‘“and Parlshads” shall be
omitted ;

(b) In sub-sectlon (2) for the comma and words ¢, Samitis and
‘Parishads” wherever they occur the words “and Samitis”
shall be substituted,

'}-"‘.“.‘OW 44. Noththstandmg anything contained in any other law, on
" the coming into force of this Act—

(a) all properties and institutions belonging to and the amount
standing to the credit of the funds vested in the Parishads
constituted under the principal Act shall belong to and

i‘ vest in the State Government and the liabilities of such

r ‘ Parishads shall be taken over by the said Government;

(b) the management of all properties, trusts, endowments and
other institutions, which were being managed by any such
Parishad, shall be taken over by the State Government;

(c) all sums due to any such Parishad may be recovered by the
State Government as though such sums were dues of the
State Government and all such dues shall, without prejudice

to any other mode of recovery, be recoverable as arrears
of land revenue;

(d) the employees of the Parishads shall be appointed under
the State Government according to their qualification
and nature of duties assigned to them in the Parishad
and thereupon they shall become employees of the State
Government ;

Provided that such employees shall as far as practicable,
be appointed to posts of a grade or. class similar to those
they were holding previously; and

(¢) the appointment under clause (d) shall be deemed - to be a
continuation of service of the employee and he shall
be entitled to the benefits of his previous service as regards
leave or provident fund which accrued to him before such
appointment.

?v.-lmd 45.(1) The Orissa Panchayat Samiti and Zilla Parishad (Amend-
| e ment) Ordinance, 1967, is hereby repealed

(2) Notwithstanding such repeal anything done or any action
taken under the said Ordinance shall be . deemed to have been done
: or taken under this Act as if this Act were in force on the day on which.
r such thing was done or such action was taken.

sendment 43. In the Orissa Panchayat Samiti and Zilla Parishad (Amendment) Orisga Aot 1

Orissa
Ordinance 11
of 1967.



